BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE 27TH GAY OF FL3RUARY 1987
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Present : Hon'ble Justice K.S.Puttasuamy .. Vice = !
- {,
Cheirman

Hon'blé Shri L.H.A. Rego es Member(A)

Application ko. 15680/86

Bhimanagoude,

E)("S.P.[“‘u,

Negadadinni 8ranch Office,
Raichur Division,

RAICHUR,

- 04} n \
(Shri M.Rarghavencrz Achasr, Advocate)

Ve,

The Senicr Superintendent of
Post Officae,

Raichur Division,

RAICHLUR.

(Shri M.Vesudeve Reo, Advacats)

The agpplicetion hos come up for hearing before
this Tribunal today. The Vice-Chairman made the

follouwing @
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In thie epplicetinn mede under section 13 ef
the Administrative Tribunale Act, 1985, the appli-
cant hese chzllsngsd Order No. B3/BPM/941 dated
15.7.1986 (ﬂnnﬂxurt—ﬁ) of the Suparinténd@nt of
Post Officec, Raichur Division, Reichur, terminating
his servicss with immediate effect.

2, Shri M,Vssudeve Reo, lesrned Addl, Central

Government Standing Counsel, appsaring for the
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the respondents, submits that the impugned order
challenged by the applicant has been set aside by
the Director of Peostal Servicee, North Kenara Region,
Dharwar ('the Director'), in his Order dated
18.2.1987 and the applicent has been reinstated

to service on the terms enc conditions set out in
that order, uWe have perus=z=d the Order made by the

Director. s find that the submission of Shri Rao

is factually correct, When that is so, this application
challenging the order of termination which is no

longer in force, does not survive any longer for
consideration, We, therefore, dismiss this applicatian
as having b=come infructuous, But this does not prevent
the applicent from chsllenging eny part of the Order

of the Director, if he feels aggrieved., But in

the circumstances aof the case we direct the parties to

bear thelr aoun costs.
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